
IN THE CENPRAL ADMINISTRATIVE TRIBUNAL 

PATNA BENcH, P A T N A 

O.A.NO.: 491/ 96 

DATE OF DECISION: 3070T-.1996 

AMRESH rur1AR. 

VRS. 

Union of India & ors, 

COUE L F CR THE APPL]ANT. 

COUNSEL FOR THE RESPONDRIES 
C OR AM 

APPL1CANP. 

RESPONDENTS. 

SHRIJ.K.KRN. 
SHRI A. KtJMAR. 

SHR I R • K. CHOUBEY. 

HON'BLE M. K.D.SAHA, MEMBER (ADMINISTRATIVE) 

HON'BL M. D.PURKYASTHA, !UMBER (JuDIcIAL) 

ORDER DICPATED IN ON COURT 

HON' BLE MR. K. D.SAHA, DCMECER  (A): 

Heard learned counsel for the parties. 

This application is directed against the appointment of 

Shr I prabhat Kumar (Resnondent no.5) as EDBPM at Mura)wat'ur 

B.O. ignoring the claimm of the applicant. The learned 

counsel for the applicant submits that applicant,. Shri 

Arnresh Kumar fulfills all the required norms for apr'ointrnent 

to the post arxi obtained more marks than the respondent 

no.5 in the Matriculation Examination (the ap1jcnt secured 

533 marks against 427 secured by the reSoondent no.5). But, 

despite this, the respondent no.5 was appointed in an 

arbitrdry manner ignoring the better claims of the applicant. 

The applicant has submitted a representation as at Annexure. 

A/b, datecL 18.08.1996 on this issue but till today no 

reply has been received by him. 

2. 	 After going through the averments on record 

and considering the Subjssions 	made by the learned 

counsel for the applicant, we are of the view that this 
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application can be disposed of by giving a Suitable 

direction to respondent no.2 to dispose of, the represen.. 

tation as at Annexure-A/lb by a reasoned and seaking order 

after giving personal hearing to respondent no.5 who has 

been appointed as 	E:DBPM, 	 fe. 

Accordingly, we hereby directs respondent no.2 

to consider and dispose of the representation of the 

applicant as at Annexure_A/10, dated 18.08.1996, by a reasoned 

and speaking order after giving (shearing the respondent 

no.5 within a period of three months from the date of 

receipt of a copy of this order alongwith a copy of the O.A. 

No.491/96 which will be submitted by the applicant to 

respondent no.,within one month from 

4. 	 The application is disposed of accordingly. 
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